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HON'BLE MR. M.L. CHAUHAN, JUDICIAL MEMBER

HON'BLE MR, B.L. KHATRI, ADMINISTRATIVE MEMEBER

v

Bhanwar Lal Meena son of Shri Ram Ratan Meeana, aged abouf 46
vears, ai present working on the post of Chief Law Assistant {Scale
Rs./45{}-115@ﬁ}, Cifice of Chief Administrative Officar (Construction),
Headquartars Office, North Wéstern Railway, Jaipur, resident of Cfo
Shri L., Meena, Hasanpura-4, Jaipur

(By &a\fca : Mr. PV, Calia}

WERSU

S
1. Unlon of dca through its Chairman Raliway Board, Rall
Bhawan, ’.‘&ew Dent
2 The General Manager, Western Railway, Churchgata, Mumbai.
3. The General a'-"anacer ‘“.'anh Wastein F’mi‘wav Headguariers

Office, Opposite Railway Hospital, Iaipur.
4. Tne Chief  Administrative C}:n ey C
Wastarn Rauwav Haadquarter Office, Opposite Raillway

(By Advocate: Mr. Aﬁbpdﬂ" Agarwal
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GRDER (GRAL)

The arievance of th piic in this case is regarding non

-ap
maintaini ;a his 'iéen :in Headauarter office North Western Railwavy.
Based on this fact, the _aéppiicant has rof been calied for selection for

\P‘f

Group post of APC in North J\!e tern Railway,
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2. . While issuing the nr._)f:ices on 9.09:2008, this Tribunal directed
the respondents to keep Aonepos’c of APO vacant till the next date. The
stay granted by this Tribunal is continuing till date. '

3. The respondents have filed reply thereby opposing the claim of
the applicant. During the course of arguments, learned counsel for the
respondents has filed MA No. 288/2008. Along with the said MA, the
respondents have also annexed order dated 28.12.2007 {Ahnexure
R/2). Perusal of this documents reveals that lien of the applicant has
now been transferred from Head office Western Railway to North
Western Railway.
4, In view of this subsequent developmant, the presant CA has
become infructuous. The interim stay granted on 09.09.2003 is
vacated. It will be permissible for the respondents to conduct selection
for one _rjost of APO, which was kept vacant pursuant to the order

passed by this Tribunal.

5. With thase obsarvations, the OA is disposad of with no order as
to costs.
5. In view of the order passed in the OA, no order is required to be

. ok MA Mo 2987 0 5,
passed in MAs nos. 363/2005}2@& 374/2005,\‘&}‘5&@ shail also stand

disposed of accordingly.
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